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BEFORE THE NATIONAL GREEN TRIBUNAL  

SOUTHERN ZONE, CHENNAI 

 
ORIGINAL APPLICATION NO. 138 OF 2024 (SZ) 

[Earlier O. A. No. 542 of 2024 (PB)] 

  

IN THE MATTER OF: 

  

Tribunal on its own motion SUO MOTU  

Based on the News Item published in  

The Hindu dated 01.05.2024 “Three  

killed in blast at explosive storage unit 

in Virudhunagar”  

                                                                                                                            .… Applicant  

 

Versus 

CPCB, through its Member Secretary,  

Delhi & Ors.                                                                                                .… Respondent(s) 

 

REPLY ON BEHALF OF RESPONDENT NO. 1,  

CENTRAL POLLUTION CONTROL BOARD (CPCB) 

 

1. That, Hon’ble NGT vide order dated 09.05.2024 has impleaded CPCB as Respondent 

No. 2 and directed to file the response to file the response atleast one week before the 

next date of hearing before the Southern Zonal Bench of the Tribunal. Thereby, the 

reply is made in succeeding paragraphs. 

 

2. That at the outset, the answering respondents deny all claims, contentions, allegations 

and averments against answering respondent CPCB in the above OA contrary to 

anything stated or submitted in this reply. Nothing in the OA may be deemed to have 

been accepted or admitted by the answering Respondent for want of a specific denial or 

on the ground of non-traverse, save and except any averment which has been expressly 

admitted hereinafter. 
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3. That, CPCB is a statutory Board constituted under Section 3 of The Water (Prevention 

and control) Act, 1974. It performs the functions under The Water (Prevention and 

control) Act, 1974, The Air (Prevention and control) Act, 1981 and The Environment 

(Protection) Act, 1986.  

PRELIMINARY SUBMISSIONS: 

1. That, the Hon’ble NGT (PB) has Suo Motu registered the OA No. 542 of 2024 based 

on News item “Three killed in blast at explosive storage unit in Virudhunagar” 

appearing in the Hindu dated 01.05.2024. The matter was initially heard on 

09.05.2024 by Hon’ble NGT (PB) and vide order dated 09.05.2024 impleaded CPCB 

as Respondent No. 2 and directed to file the response. The case was transferred to 

Hon’ble NGT Southern Zone, Chennai and was re-numbered as OA No. 138 of 2024 

(SZ).  

 

2. It is humbly submitted that the officials of CPCB, Regional Directorate, Chennai, 

and Officials of Tamil Nadu Pollution Control Board (hereinafter referred to as 

“TNPCB”) inspected the alleged unit i.e. M/s SSPR Traders. M/s SSPR Traders, S. 

F. No. 100/2A, D. Kadapankulam Village, Kariapatti Taluk, Virudhunagar District 

on 23.05.2024. M/s SSPR Traders is an explosive magazine i.e. explosive storage 

unit.  

 

3. That, the said unit has obtained license from Petroleum and Explosives Safety 

Organization (hereinafter referred to as PESO) vide license No. 

E/SC/TN/22/709(E95179) with validity upto March 31, 2027 for storing of 

explosives such as Nitrate Mixture (500kg) and electric detonators (20000Nos). As 

per the conditions of License, “the quantity of explosives on the premises at any one 

time shall not exceed the licensable capacity.” The copy of the license is annexed as 

Annexure -1.  

 

4. That, the unit was procuring the explosive items (Nitrate mixtures and electric 

detonators) and storing it in a separate metal storage boxes. Whenever order is 
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received, the blasters (Trained and having Blaster Certificate issued by DG Mines 

&Safety /Shot Firer’s Certificate issued by PESO) will load the nitrate mixtures and 

electric detonators in a vehicle and take to stone quarries for blasting operations. It 

was informed by the unit that five blasters were engaged for blasting operations and 

they are having a Shot Firer’s certificate (Certificate of competency to carry out 

blasting of explosives in area not coming under the Mines Act, 1952) under the 

Explosives Rules, 2008 and the Blaster Certificate of Competency under 

Metalliferous Mines Regulations, 1961. It was, also informed by the unit that, only 

certified blasters are allowed to loading & unloading of explosive items as well as 

for blasting operation.  

 

5. It was informed by the unit that on April 30, 2024, a work order was received to 

carry out blasting operations at stone quarry. To execute the work order, three 

blasters came at early hours around 7:00AM on 01.05.2024 to the unit and started 

loading the nitrate mixtures and electric detonators to the two vehicles. Around 

8:30AM, there was a huge blast and all electric detonators were blasted with high 

volume sound and killing all the three blasters instantaneously on the spot. The 

details of the deceased blasters are given in table below: 

 

S. No. Name of the deceased 

blaster  

Age  Certificates  

1 Sh. R. Gurusamy 57  Blasters Certificate of 

competency  

2 Sh. A. Kandasamy  49 Shot Firer’s certificate 

3 Sh. S. Periadurai 27 Shot Firer’s certificate 

 

It was informed by the unit that each deceased has been paid Rs. 11.5 Lakhs by the 

unit to their family members.  

 

6. That, the unit informed that the reason for accident is not known and all the three 

blasters were experienced in handling the explosive items and detonators. And also 

informed by the unit that accident was informed to PESO officials and was learnt 
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that the license issued by PESO was temporarily suspended vide Order dated 

02.05.2024.  

  

7. Applicability of Manufacture, Storage and import of Hazardous Chemical (MSIHC) 

Rules, 1989, to the unit, M/s SSPR Traders is explained below: 

 

It is submitted that as per Section 4 of the Manufacture, Storage and import of 

Hazardous Chemical Rules, 1989, the rules is applicable to the following activities: 

a. An industrial activity in which a hazardous chemical, which satisfies any of 

the criteria laid down in Part I of Schedule I or listed in Column 2 of Part II 

of this Schedule, is or may be, involved; and  

b. isolated storage a hazardous chemical listed in Schedule 2 in a quantity equal 

to or more than the threshold quantity specified in Column 3, thereof.  

It is further submitted that the unit, M/s SSPR Traders is only storing following 

explosive items and not carrying out any industrial activities. 

i. Nitrate Mixture – Slurry and Emulsion Explosives  

ii. Safety Fuse 

iii. Detonating Fuse 

iv. Electric and/or Ordinary Detonators. 

 

However, the Material Safety Data Sheets (MSDS) for the above said items are given 

in table 1 below and the main chemical composition along with the allowed storage 

quantity by the PESO are also depicted. The table 2 below shows calculation of 

possible quantity of hazardous chemicals stored in the unit based on the chemical 

composition.  

 

Table 1: The chemical composition of explosive items and approved storage 

quantity by PESO   

S. 

No 

Item Name Approved 

Storage Quantity 

by PESO 

Chemical Composition Proportion 

(in %) 

1. 1500 Kgs Aluminum Nitrate < 60 % 



Page no. 5 
 

 

Nitrate Mixture 

– Slurry and 

Emulsion 

Explosive 

Calcium Nitrate < 15 % 

Mineral Oil < 10 % 

Vegetable Oil < 10 % 

2. Safety/Detonati

ng Fuse  

Safety Fuse - 5000 

Meters 

Detonating Fuse – 

10000 Meters  

(with 

approximately 10 

g of explosives 

per meter) 

Pentaerythritol tetra nitrate (PETN) 10 – 80 % 

Trinitrotoluene (TNT) 90 – 20 % 

3. Electric 

Detonators 

44000 Nos. 

(approximate 

weight of a 

detonator – 10 g)  

Aluminium Powder (Stabilized) < 1 % 

Pentaerythritol tetra nitrate (PETN) < 1 % 

Lead Azide < 1 % 

Cyclotetramethylenetetranitramine 

(HMX) 

< 0.3 % 

Tetryl (N-Methyl-N, 2, 4, 6-

Tetranitroaniline 

< 1 % 

4. Non-Electric 

Detonators 

Aluminium Powder (Stabilized) < 1 % 

Pentaerythritol tetra nitrate (PETN) < 1 % 

Lead Azide < 0.3 % 

Cyclotetramethylenetetranitramine 

(HMX) 

< 0.3 % 

 

Table 2: Calculation of quantity of hazardous chemicals (finished product) 

stored in the unit 

S. 

No.  

Hazardous 

Chemical Name 

Total weight of fuse/detonator Percentage of 

chemical based 

on MSDS 

Weight of 

chemical 

1 Pentaerythritol 

tetra nitrate 

(PETN) 

Fuses : 15,000 meters x 10 g = 

150 Kgs 

80 % (Max) 120 Kgs 

Detonators: 44000 Nos. x 10 g 

= 440 Kgs 

1 % (Max) 4.4 Kgs 

Total 124.4 Kgs 

2 Trinitrotoluene 

(TNT) 

Fuses:15,000 meters x 10 g = 

150 Kgs 

90 % (Max) 135 Kgs 

3 Lead Azide Detonators: 44000 Nos. x 10 g = 

440 Kgs 

1 % (Max) 4.4 Kgs 

4 Cyclotetramethyle

netetranitramine 

(HMX) 

Detonators: 44000 Nos. x 10 g = 

440 Kgs 

0.3 % (Max) 1.32 Kgs 
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5 Tetryl (N-Methyl-

N, 2, 4, 6-

Tetranitroaniline 

Detonators: 44000 Nos. x 10 g = 

440 Kgs 

1 % (Max) 4.4 Kgs 

 

It is submitted that the threshold quantity of chemicals as per the Schedule 3 for 

explosive substances of the MSIHC Rules, 1989 is furnished in table 3 below:  

 

Table 3: The hazardous chemicals mentioned in Schedule 1 & threshold 

quantity mentioned in Schedule 3   

S. No Chemical composition  Hazardous chemicals 

mentioned in Part II 

of Schedule 1 of 

MSIHC Rules, 1989 

(Yes/No) 

Threshold 

Quantity in 

Schedule 3 of 

the MSIHC 

Rules, 1989 

1. Aluminum Nitrate No Not listed 

2. Calcium Nitrate No Not listed 

3. Pentaerythritol tetra nitrate 

(PETN) 

Yes  50 Tons 

4. Trinitrotoluene (TNT) Yes  50 Tons 

5. Aluminium Powder (Stabilized) No Not Listed 

6. Lead Azide Yes  100 Kgs 

7. Cyclotetramethylenetetranitramine 

(HMX) 

Yes  50 Tons 

8. Tetryl (N-Methyl-N, 2, 4, 6-

Tetranitroaniline 

Yes  50 Tons 

 

It is submitted that, the unit (M/s SSPR Traders) is storing explosive chemicals that 

are listed as hazardous chemicals under The Manufacture, Storage and import of 

Hazardous Chemical Rules, 1989. 

However, the quantities of these chemicals stored by the unit are less than the 

quantities stipulated w.r.t. application of crucial provisions of The Manufacture, 

Storage and import of Hazardous Chemical Rules, 1989 viz. safety audit, preparation 

of onsite emergency plan etc.  
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It is respectfully submitted that unit has obtained license from PESO; and as 

observed from the website of PESO (https://peso.gov.in/web/roles-

responsibilities), the roles and responsibilities of PESO include ensuring safety and 

security of public and property from fire and explosion; and PESO as a statutory 

authority is entrusted with the administration of Explosives Act, 1884 and the rules 

made thereunder including Explosive Rules 2008. 

  

 

8. That, the unit has not obtained Consent to Establish (hereinafter referred to as 

“CTE”) and Consent to Operate (hereinafter referred to as “CTO”) from TNPCB. It 

was informed by TNPCB officials that as the unit is only storing explosives 

materials, it does not come under the purview of the consent mechanism.  

 

9. Further, it is submitted that during inspection it was noticed that adjacent to the 

alleged unit, a stone crushing unit namely M/s RSR Blue Metals and a rough stone 

and gravel quarry unit namely M/s RSR Blue Metals Rough Stone and Gravel Quarry 

were located. 

 

10. M/s RSR Blue Metals is located at D. Kadapankulam Village, Kariapatti Taluk, 

Virudhunagar District has obtained CTO from TNPCB for manufacturing Jellies of 

various sizes (Capacity- 9500 T/month) and M-Sand (Capacity– 9500 T/month) 

valid upto March 31, 2030. M/s RSR Blue Metals Rough Stone and Gravel Quarry, 

D. Kadapankulam Village, Kariapatti Taluk, Virudhunagar District has obtained 

Environmental Clearance by Tamil Nadu – State Environmental Impact Assessment 

Authority for quarrying Rough Stone (3,03,345 m3) and Gravel (42,680 m3) for a 

period of 5 years and also obtained CTO from TNPCB valid upto March 31, 2025. 

The copies of the CTOs are attached as Annexures -2.  

 

11. That, it is submitted that both M/s R.S.R Blue Metals and M/s R.S.R Blue Metals 

Rough Stone and Gravel Quarry were not operational during inspection. It was 

informed by TNPCB officials that these units were not operational since 28.04.2024 

https://peso.gov.in/web/roles-responsibilities
https://peso.gov.in/web/roles-responsibilities
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due to maintenance activities, as informed by unit vide their letter dated 08.05.2024. 

 

12. The allegations made by the villagers regarding the houses been damaged and 

developed a crack due to the operational of blasting at quarry may need verification 

by the experts if any. 

 

13. That, this Answering Respondent No. 1 i.e. CPCB shall abide by any order (s) or 

direction (s) passed by this Hon’ble Tribunal in the present original application.  

 

 

H. D. Varalaxmi 
      Scientist E & Regional Director 

CPCB, Chennai 
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BEFORE THE NATIONAL GREEN TRIBUNAL  

SOUTHERN ZONE, CHENNAI 

 
ORIGINAL APPLICATION NO. 138 OF 2024 (SZ) 

[Earlier O. A. No. 542 of 2024 (PB)] 

  

IN THE MATTER OF: 

  

Tribunal on its own motion SUO MOTU  

Based on the News Item published in  

The Hindu dated 01.05.2024 “Three  

killed in blast at explosive storage unit 

in Virudhunagar”  

                                                                                                                            .… Applicant  

 

Versus 

CPCB, through its Member Secretary,  

Delhi & Ors.                                                                                                .… Respondent(s) 

 

 

AFFIDAVIT 

 

I, H. D. Varalaxmi, D/o Shri H.S. Devaiah, Hindu, aged about 55 years currently 

working as Scientist ‘E’ in Central Pollution Control Board, Regional Directorate- 

Chennai, 2nd Floor, 40-E, BSNL Building, TVK Industrial Estate, CIPET Road, 

Guindy, Chennai – 600 032, do hereby solemnly affirm, declare on oath and sincerely 

state as under: - 

1. That the deponent is authorized representative to represent the Respondent CPCB 

in the present case, and as such, I am well conversant with the facts and 

circumstances of the present case on the basis of the information derived from the 

official records, and hence, I am competent and authorized to verify, sign and 

swear this affidavit on behalf of the Respondent CPCB. 
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2. That the accompanying reply may be read part and parcel of the present 

affidavit as I am competent to swear this affidavit. 

3. That the accompanying reply has been drafted and filed under my 

instructions and authority the contents thereof are true and correct on the 

basis of the record maintained during ordinary course of business of CPCB 

and available records and documents and the contents of the same are read 

over and explained to me and are not repeated herein for the sake of brevity. 

 

DEPONENT 

 

 

 

VERIFICATION 

 Verified at Chennai on this the 11th day of December 2024 that the contents 

of the above reply are correct and true on the basis of the record of the cases as 

mentioned in the day to day affairs of the CPCB. Nothing has been concealed 

therefrom or mis-stated. 

Verified at New Delhi on this the 11th day of December 2024 

 

DEPONENT 

  

 

 

Counsel for R-1  
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Category of the Industry :

                                                                                    

                                                                                    
CONSENT ORDER NO. 2007232729397           DATED: 24/05/2020.

                                                                                    
PROCEEDINGS NO.F.0859VDR/OS/DEE/TNPCB/VDR/A/2020    DATED: 24/05/2020

                                                                                    
________________________________________________________________

                                                                                    

                                                                                    
        CONSENT TO OPERATE FOR EXPANSION is hereby granted under Section 21 of the Air (Prevention and Control of

Pollution) Act, 1981 as amended in 1987 (Central Act 14 of 1981) (hereinafter referred to as “The Act”) and the rules and orders made

there under to

                            The Partner,

                            M/s . R S R BLUE METALS

                          S.F No.115/7B,

                          T KADAMBANKULAM Village,

                          Kariapatti Taluk,

                          Virudhunagar District.

                                                                                    
         Authorizing the occupier to operate the industrial plant in the Air Pollution Control Area as notified by the Government and to

make discharge of emission from the stacks/chimneys.

        This is subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated

under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.

                                                                                    
         This CONSENT is valid for the period ending March 31, 2030

 
                                                                                    
                                                                                    

To

The Partner,

M/s.R S R BLUE METALS,

R.S.R BLUE METALS,

15/A,2-3 INTUC Colony,

Rajapalayam Town & Taluk,

Virudhunagar District.,

ORANGE

SUB: Tamil Nadu Pollution Control Board –CONSENT TO OPERATE FOR EXPANSION-I -M/s. R S R
BLUE METALS , S.F.No. 115/7B, T KADAMBANKULAM villageKariapatti Taluk and
Virudhunagar District - Consent for operation of the plant and discharge of emissions  under Section
21 of the Air (Prevention and Control of Pollution) Act, 1981 as amended in 1987 (Central Act 14 of
1981) –Issued- Reg.

REF: 1.Your Application No:32729397   Dated:21.05.2020.
2.CTO Proc.No. F.0859VDR/OS/DEE/TNPCB/VDR/W&A/2018     DATED: 25/01/2018
3.CTE(Expansion) Proc. NO.F.0859VDR/OS/DEE/TNPCB/VDR/W&A/2019   DATED:
31/05/2019
4.IR.No : F.0859VDR/OS/AE/VDR/2020    Dated 22.05.2020.
5.Minutes of the DLCCC meeting (Item No:174-02) held on 22.05.2020.

District Environmental Engineer,
Tamil Nadu Pollution Control Board,

VIRUDHUNAGAR

G. Ramaraj
Digitally signed by G. 
Ramaraj 
Date: 2020.05.24 16:22:46 
+05'30'

Annexure - 2
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Pin: 626117

Copy to:

1.The Commissioner,  KARIAPATTI-Panchayat Union, Kariapatti Taluk, Virudhunagar District .

2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Control Board, Chennai for favour of kind information.

3. Copy submitted to the JCEE-Monitoring, Tamil Nadu Pollution Control Board, TIRUNELVELI for favour of kind information.

4. File

------------
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SPECIAL CONDITIONS

                                                                                    
1. This consent to operate for Expansion is valid for operating the facility for the manufacture of

products (Col. 2) at the rate (Col. 3) mentioned below. Any change in the products and its quantity has
to be brought to the notice of the Board and fresh consent has to be obtained.

Sl.
No.

Description Quantity Unit

Product Details
1.  Blue Metal Jellies  (Various Sizes Ranges 1/4",

1/2", 3/4", 1 1/2" )
 9500  Ton/Month

2.  M-Sand  9500  Ton/Month
2. This consent to operate for Expansion is valid for operating the facility with the below mentioned

emission/noise sources along with the control measures and/or stack. Any change in the emission
source/control measures/change in stack height has to be brought to the notice of the Board and fresh
consent/Amendment has to be obtained.
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I Point source emission with stack :

Stack
No.

Point Emission Source Air pollution
Control measures

Stack height
from Ground
Level in m

Gaseous Discharge
in Nm3/hr

 1  DG SET 250 Kva  Acoustic
enclosures with
stack

 4

II Fugitive/Noise emission :

Sl.
No.

Fugitive or Noise  Emission
sources

Type of emission Control
measures

1.  Primary JAW Crusher 1 No  Fugitive  Enclosures
with Water
Spray
Arrangement
s

2.  Secondary JAW Crushers 3
No's

 Fugitive  Enclosures
with Water
Spray
Arrangement
s

3.  V.S.I  Fugitive  Enclosures
with Water
Spray
Arrangement
s

4.  Vibro Feeders 5 No's  Fugitive  Enclosures
with Water
Spray
Arrangement
s

5.  Sand Washing  Fugitive  Enclosures
with Water
Spray
Arrangement
s

6.  Vibrator Screens 5 No's  Fugitive  Enclosures
with Water
Spray
Arrangement
s

7.  Belt Converyors 15 No's  Fugitive  Sheet Metal
Cover at
required
Points &
Water Spray

8.  DG Set 250 KVA  Fugitive  Enclosures
with Stack

9.  Crusher Operations &
Vehicle Movements

 Fugitive  Water
sprinkler
system

3(a). The emission shall not contain constituents in excess of the tolerance limits as laid down hereunder :
Sl.
No.

Parameter Unit Tolerance limits (1)  (2)  (3)  (4)  (5)
(6)

3.(b) The Ambient Air in the industrial plant area shall not contain constituents in excess of the tolerance
limits prescribed below.
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Sl.
No.

Pollutant Time Weighted
Average

Unit Tolerance Limits

Industrial,
Residential,
Rural and other
area

Ecologically
Sensitive Area
(notified by
Central Govt.)

1. Sulphur Dioxide
(SO2)

Annual
24 hours

microgram/m3
microgram/m3

50
80

20
80

2. Nitrogen Dioxide
(NO2)

Annual
24 hours

microgram/m3
microgram/m3

40
80

30
80

3. Particulate Matter
(Size Less than
10 micro M)  or
PM10

Annual
24 hours

microgram/m3
microgram/m3

60
100

60
100

4. Particulate Matter
(Size Less than
2.5 micro M ) or
PM2.5

Annual
24 hours

microgram/m3
microgram/m3

40
60

40
60

5. Ozone (O3) Annual
24 hours

8 Hours
1 Hour

100
180

100
180

Sl.
No.

Pollutant Time Weighted
Average

Unit Tolerance
Limits

Industrial,
Residential,
Rural and other
area

Ecologically
Sensitive Area
(notified by
Central Govt.)

6. Lead (Pb) Annual
24 hours

microgram/m3
microgram/m3

0.5
1.0

0.5
1.0

7. Carbon
Monoxide (CO)

8 Hours
1 Hour

miligram/m3
miligram/m3

02
04

02
04

8. Ammonia (NH3) Annual
24 hours

microgram/m3
microgram/m3

100
400

100
400

9. Benzene (C6H6) Annual microgram/m3 5 5

10. Benzo(O) Pyrene
(BaP)
–particulate phase
only

Annual nanogram/m3 01 01

11. Arsenic (As) Annual nanogram/m3 06 06

12. Nickel (Ni) Annual nanogram/m3 20 20

3(c) The Ambient Noise Level in the industrial plant area shall not exceed the limits prescribed below:

Limits in L.eq.-dB(A) Day Time Night Time

CommercialArea 65 55

4. All units of the Air pollution control measures shall be operated efficiently and continuously so as to
achieve the standards prescribed in Sl. No.3 above.

5. The occupier shall not change or alter quality or quantity or the rate of emission or replace or alter the
air pollution control equipment or change the raw material or manufacturing process resulting in
change in quality and/or quantity of emissions without the previous written permission of the Board.

6. The occupier shall maintain log book regarding the stack monitoring system or operation of the plant
or any other particulars for each of the unit operations of air pollution control systems to reflect the
working condition which shall be furnished for verification of the Board officials during inspection.
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7. The occupier shall at his own cost get the samples of emission/air/noise levels collected and analyzed
by the TNPC Board Laboratory once in every 6 months/once in a year/periodically  for the parameters
as prescribed.

8. Any upset condition in any of the plants of the factory which is likely to result in increased emissions
and result in violation of the standards mentioned in Sl.No.3 shall be reported to the Member
Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned District/Assistant
Environmental Engineer of the Board by e-mail immediately and subsequently by Post with full
details of such upset condition.

9. The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.
Special Additional Conditions:
The unit shall install retrofit emission control device, with atleast 70% Particulate matter reduction
efficiency on all DG sets with rated capacity more than 125 KVA installed within the industrial
premises before 30.06.2020 or otherwise the unit should be shifting to gas based generators by
employing new gas based generators. The retrofit emission control device should be tested from one
of the five laboratories recognised by CPCB.
Additional Conditions:
 1. The unit shall operate and maintain the Air Pollution Control measures
continuously and efficiently so as to achieve the Board standards.
2.Conveyor chutes should be operated at the discharge points. The drop height of
the processed material should be kept at a minimum during loading and unloading.
3. Dust suppression system, comprising of spraying of fine water mist through  special nozzles,should
be carried out over the dust generation sources to suppress the dust cloud since dust generation from
transfer points are quite substantial.
4.The unit shall maintain wind net around the premises to prevent dust carryover to
the nearby areas.
5. Fine dust accumulated in the unit should be periodically cleaned and the dumps
should be covered with tarpaulins to arrest erosion by wind.
6.The unit shall obtain Product approval certificate for M Sand from PWD
assessment committee within 3 months time.
7. The unit shall obtain Quality test report from the Government laboratories such
as National Test House or MSME Laboratories and Laboratories of Government
Academic Institutions such as IIT, IIT Incubator Laboratories, Anna University,
etc., are to be obtained to fulfill notified BIS standards.

District Environmental Engineer,
Tamil Nadu Pollution Control Board,

VIRUDHUNAGAR

G. Ramaraj
Digitally signed by G. Ramaraj 
Date: 2020.05.24 16:23:34 
+05'30'
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GENERAL CONDITIONS

                                                                                    
1. The occupier shall make an application along with the prescribed consent fee for grant of renewal of

consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in production quantity and emission.

2. This Consent is given by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished, in the
application will also be ground for review/variation/revocation of the Consent Order under Section 21
of the Act.

3. The conditions imposed shall continue in force until revoked under Section 21 of the Act.
4. After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Air

(Prevention and Control of Pollution) Act, 1981 as amended stands defunct.
5. The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall

record the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

6. The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Air Pollution Control measures sufficient to ensure continuous operation of all pollution
control equipments to ensure compliance.

7. The occupier shall provide all facilities to the Board officials for collection of samples in and around
the factory at any time.

8. The applicant shall display the flow diagram of the sources of emission and pollution control systems
provided at the site.

9. The liquid effluent arising out of the operation of the air pollution control equipment shall also be
treated in a manner and to the satisfaction of standards prescribed by the Board in accordance with the
provisions of Water (Prevention and Control of Pollution) Act, 1974 as amended.

10. The air pollution control equipments, location of inspection chambers and sampling port holes shall be
made easily accessible at all time.

11. In case of any episodal discharge of emission, the industry shall take immediate action to bring down
the emission within the limits prescribed by the Board.

12. If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

13. The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

14. The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.

15. The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being polluted.

16. If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

17. In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Air (Prevention and Control of Pollution) Act, 1981, as
amended in Form-I alongwith relevant documents of change of management immediately and get the
necessary amendment with renewal of consent order.

18. In case there is any change in the name of the company alone, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the
Board.
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19. The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

District Environmental Engineer,
Tamil Nadu Pollution Control Board,

VIRUDHUNAGAR

G. Ramaraj
Digitally signed by G. 
Ramaraj 
Date: 2020.05.24 16:23:47 
+05'30'
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Category of the Industry :

                                                                                    

                                                                                    
CONSENT ORDER NO. 2007132729397           DATED: 24/05/2020.

                                                                                    
PROCEEDINGS NO.F.0859VDR/OS/DEE/TNPCB/VDR/W/2020     DATED: 24/05/2020

                                                                                    
________________________________________________________________

                                                                                    

                                                                                    
        CONSENT TO OPERATE FOR EXPANSION is hereby granted under Section 25 of the Water (Prevention and Control of

Pollution) Act, 1974 as amended in 1988 (Central Act, 6 of 1974) (hereinafter referred to as “The Act”) and the rules and orders made

there under to

                                                                                    
                            The Partner,

                            M/s . R S R BLUE METALS

                          S.F No.115/7B,

                          T KADAMBANKULAM Village,

                          Kariapatti Taluk,

                          Virudhunagar District.

                                                                                    
Authorising the occupier to make discharge of sewage and /or trade effluent.

        This is subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated

under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.

                                                                                    
         This CONSENT is valid for the period ending March 31, 2030

 
                                                                                    
                                                                                    

To

The Partner,

M/s.R S R BLUE METALS,

R.S.R BLUE METALS,

15/A,2-3 INTUC Colony,

Rajapalayam Town & Taluk,

Virudhunagar District.,

ORANGE

SUB: Tamil Nadu Pollution Control Board –CONSENT TO OPERATE  FOR EXPANSION-I -M/s. R S R
BLUE METALS , S.F.No. 115/7B, T KADAMBANKULAM villageKariapatti Taluk and
Virudhunagar District - Consent for the operation of the plant and discharge of sewage and/or trade
effluent under  Section 25 of the Water (Prevention and Control of Pollution) Act, 1974 as amended
in 1988 (Central Act  6 of 1974) – Issued- Reg.

REF: 1.Your Application No:32729397   Dated:21.05.2020.
2.CTO Proc.No. F.0859VDR/OS/DEE/TNPCB/VDR/W&A/2018     DATED: 25/01/2018
3.CTE(Expansion) Proc. NO.F.0859VDR/OS/DEE/TNPCB/VDR/W&A/2019   DATED:
31/05/2019
4.IR.No : F.0859VDR/OS/AE/VDR/2020    Dated 22.05.2020.
5.Minutes of the DLCCC meeting (Item No:174-02) held on 22.05.2020.

District Environmental Engineer,
Tamil Nadu Pollution Control Board,

VIRUDHUNAGAR

G. Ramaraj
Digitally signed by G. 
Ramaraj 
Date: 2020.05.24 16:24:54 
+05'30'
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Pin: 626117

                                                                                    
Copy to:

1.The Commissioner,  KARIAPATTI-Panchayat Union, Kariapatti Taluk, Virudhunagar District .

2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Control Board, Chennai for favour of kind information.

3. Copy submitted to the JCEE-Monitoring, Tamil Nadu Pollution Control Board, TIRUNELVELI for favour of kind information.

4. File

------------
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SPECIAL CONDITIONS

                                                                                    
1. This consent to operate for Expansion is valid for operating the facility for the manufacture of

products (Col. 2) at the rate (Col. 3) mentioned below. Any change in the products and its quantity has
to be brought to the notice of the Board and fresh consent has to be obtained.

Sl.
No.

Description Quantity Unit

Product Details
1.  Blue Metal Jellies  (Various Sizes Ranges 1/4",

1/2", 3/4", 1 1/2" )
 9500  Ton/Month

2.  M-Sand  9500  Ton/Month
2. This consent to operate for Expansion is valid for operating the facility with the below mentioned

permitted outlets for the discharge of sewage/trade effluent. Any change in the outlets and the quantity
has to be brought to the notice of the Board and fresh consent has to be obtained.

Outlet No. Description of Outlet Maximum daily discharge
in KLD

Point of disposal

Effluent Type : Sewage

1.  Sewage  0.35  On Industrys own land

Effluent Type : Trade Effluent

1.  Treated Trade Effluent  9.0  Recycling to process
3. The effluent discharge shall not contain constituents in excess of the tolerance Limits as laid down

hereunder.
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Sl.
No.

Parameters Unit TOLERANCE  LIMITS - OUTLETS -Nos
Sewage Trade Effluent
1 1

1. pH 5.5 to
9

5.5 to 9

2. Temperature oC - -

3. Particle size of Suspended
solids

- - -

4. Total Suspended Solids mg/l 30 200

5. Total Dissolved solids
(inorganic)

mg/l - 2100

6. Oil & Grease mg/l - 10

7. Biochemical Oxygen
Demand (3 days at 27oC)

mg/l 20 100

8. Chemical Oxygen Demand mg/l - -

9. Chloride (as Cl) mg/l - 600

10. Sulphates (as SO4) mg/l - 1000

11. Total Residual Chlorine mg/l - -

12. Ammonical Nitrogen (as N) mg/l - 50

13. Total  Kjeldahl Nitrogen (as
N)

mg/l - -

14. Free Ammonia (as NH3) mg/l - -

15. Arsenic (as As) mg/l - 0.2

16. Mercury (as Hg) mg/l - 0.01

17. Lead (as Pb) mg/l - 1

18. Cadmium(as Cd) mg/l - 1

19. Hexavalent Chromium (as
Cr+6)

mg/l - 1

20. Total Chromium (as Cr) mg/l - 2

21. Copper (as Cu) mg/l - 3

22. Zinc (as Zn) mg/l - 1.5

23. Selenium (as Se) mg/l - 0.05

24. Nickel (as Ni) mg/l - 3

25. Boron (as B) mg/l - 2

26. Percent Sodium % - 60

27. Residual Sodium Carbonate mg/l - 5

28. Cyanide (as CN) mg/l - 0.2

29. Fluoride (as F) mg/l - 2

30. Dissolved Phosphates(as P) mg/l - -

31. Sulphide (as S) mg/l - 2

32. Pesticides mg/l -

33. Phenolic Compounds (as
C6H5OH)

mg/l - 5

34. Radioactive materials  a)
Alpha emitters

micro
curie/ml

- 10-8

35. Radioactive materials  b).
Beta emitters

micro
curie/ml

- 10-6

36. Fecal Coliform MPN/100ml - -

4. All units of the sewage and Trade effluent treatment plants shall be operated efficiently and
continuously so as to achieve the standards prescribed in Sl No.3 above or to achieve the zero liquid
discharge of effluent as applicable.
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5. The occupier shall maintain the Electro Magnetic Flow Meters/water Meters installed at the inlet of

the water supply connection for each of the purposes mentioned below for assessing the quantity of
water used and ensuring that such meters are easily accessible for inspection and maintenance and for
other purposes of the Act.
a.   Industrial Cooling, Spraying in mine pits or boiler feed.
b.   Domestic purpose.
c.   Process.

6. The occupier shall maintain the Electro Magnetic Flow Meters with computer recording arrangement
for measuring the quantity of effluent generated and treated for the monitoring purposes of the Act.

7. Log book for each of the unit operations of ETP have to be maintained to reflect the working
condition of ETP along with the readings of the Electro Magnetic Flow Meters installed to assess
effluent quantity and the same shall be furnished for verification of the Board officials during
inspection.

8. The occupier shall at his own cost get the samples of effluent/surface water/ground water collected in
and around the unit by Board officials and analyzed by the TNPC Board Laboratory periodically.

9. Any upset condition in any of the plants of the factory which is, likely to result in increased effluent
discharge and result in violation of the standards mentioned in Sl. No.3 above shall be reported to the
Member Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned
District/Assistant Environmental Engineer of the Board by e-mail immediately and subsequently by
Post with full details of such upset condition.

10. The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.

11. The occupier shall develop adequate width of green belt at the rate of 400 numbers of trees per
Hectare.

12. The occupier shall provide and maintain rain water harvesting facilities.
13. The occupier shall ensure that there shall not be any discharge of effluent either treated or untreated

into storm water drain at any point of time.
14. In the case of zero liquid discharge of effluent units, the occupier shall adhere the following conditions

as laid under.
i). The occupier shall ensure zero liquid discharge of effluent, thereby  no discharge of untreated /
treated effluent on land or into any water bodies either  inside or outside the premises at any point of
time.
ii) The occupier shall operate and maintain the Zero liquid discharge treatment components
comprising of Primary, Secondary and tertiary treatment systems at all times and ensure that the RO
permeate/Evaporator condensate shall be recycled in the process and the final RO reject shall be
disposed off with the reject management system ensuring zero liquid discharge of effluents in the
premises.
iii) The occupier shall operate and maintain the reject management system effectively and recover the
salt from the system which shall be reused in the process if reusable or shall be disposed off as ETP
sludge.
iv)  In case of failure to achieve zero discharge of effluents for any reason, the occupier shall stop its
production and operations forthwith and shall be reported to the Member Secretary/Joint Chief
Environmental Engineer-Monitoring and the concerned District/Assistant Environmental Engineer of
the Board by e-mail immediately and subsequently by Post with full details of such upset condition.
v) The occupier shall restart the production only after ascertaining that the Zero discharge treatment
system can perform effectively for achieving zero discharge of effluents.
Additional Conditions:
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 1. The unit shall treat the sewage through septic tank and discharge the same to the
soak pit arrangement within the unit premises.
2. The solid waste generated shall be disposed then and there for further beneficialpurposes without
any accumulation.
3. Periodical cleaning of water spray nozzles should be carried out to avoidchoking.
4.The unit shall operate and maintain the Effluent treatment plant efficiently and
continuously and shall reuse the treated trade effluent in the process.
5.The unit shall not use ‘use and throw plastics’ such as plastic sheets used for
food wrapping,spreading on dining table etc., plastic plates, plastic coated tea cups,
plastic tumbler, water pouches and packets, plastic straw, plastic carry bags and
plastic flags irrespective of thickness, within the industry premises. Instead unit
shall encourage use of eco friendly alternative such as banana leaf,arecanut palm
plate, stainless steel, glass, porcelain plates/cups, cloth bag, jute bag etc. 6.The unit
shall maintain a good house keeping.
6.The unit shall obtain Product approval certificate for M Sand from PWDassessment committee
within 3 months time.
7. The unit shall obtain Quality test report from the Government laboratories such
as National Test House or MSME Laboratories and Laboratories of Government
Academic Institutions such as IIT, IIT Incubator Laboratories, Anna University,
etc., are to be obtained to fulfill notified BIS standards.

District Environmental Engineer,
Tamil Nadu Pollution Control Board,

VIRUDHUNAGAR

G. Ramaraj Digitally signed by G. Ramaraj 
Date: 2020.05.24 16:25:21 
+05'30'
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GENERAL CONDITIONS

                                                                                    
1. The occupier shall make an application along with the prescribed consent fee for grant of renewal of

consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in Production quantity and change in sewage/Trade
effluent.

2. This Consent is issued by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished in the
application will also be ground for review/variation/revocation of the Consent Order under Section 27
of the Act and to make such variation as deemed fit for the purpose of the Act.

3. The consent conditions imposed in this order shall continue in force until revoked under Section
27(2) of the Act.

4. After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Water
(Prevention and Control of Pollution) Act, 1974 as amended stands defunct.

5. The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
record the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

6. The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Effluent Treatment Plant sufficient to ensure continuous operation of all pollution control
equipments to maintain compliance.

7. The occupier shall provide all facilities to the Board officials for inspection and collection of samples
in and around the factory at any time.

8. The occupier shall display the flow diagram of the sources of effluent generation and pollution control
systems provided at the ETP site.

9. The solid waste such as sweepings, wastage, package, empty containers, residues, sludge including
that from air pollution control equipments collected within the premises of the industrial plant shall be
collected in an earmarked area and shall be disposed off properly.

10. The occupier shall collect, treat the solid wastes like food waste, green waste generated from the
canteen and convert into organic compost.

11. The occupier shall segregate the Hazardous waste from other solid wastes and comply in accordance
with Hazardous Wastes (Management, Handling and Transboundary Movement) Rules, 2008.

12. The occupier shall maintain good house-keeping within the factory premises.
13. All pipes, valves, sewers and drains shall be leak proof.  Floor washings shall be admitted into the

trade effluent collection system only and shall not be allowed to find their way in storm drains or open
areas.

14. The occupier shall ensure that there shall not be any diversion or by-pass of trade effluent on land or
into any water sources.

15. The occupier shall ensure that solar Evaporation pans shall be constructed in such a way that the
bottom of the solar pan is at least 1 m above the Ground level (if applicable).

16. The occupier shall furnish the following returns in the prescribed formats to the concerned District
office regularly.
a) Monthly water consumption returns of each of the purposes with water meter readings in Form-I on
or before 5th of every month.
b) Yearly return on Hazardous wastes generated and accumulated for the period from 1st April to 31st
March in Form–4 before the end of the subsequent 30th June of every year (if applicable).
c) Yearly Environmental Statement for the period from 1st April to 31st March in Form –V before the
end of the subsequent 30th September of every year(if applicable).

17. If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

18. The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

19. The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.
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20. The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being polluted.

21. If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

22. In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Water (Prevention and Control of Pollution) Act, 1974,
as amended in Form-II alongwith relevant documents of change of management immediately and get
the necessary amendment with renewal of consent order.

23. In case there is any change in the name of the company alone, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the
Board.

24. The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

District Environmental Engineer,
Tamil Nadu Pollution Control Board,

VIRUDHUNAGAR

G. Ramaraj
Digitally signed by G. Ramaraj 
Date: 2020.05.24 16:25:36 
+05'30'
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Category of the Industry :

                                                                                    

                                                                                    
CONSENT ORDER NO. 2005233587288           DATED: 12/08/2020.

                                                                                    
PROCEEDINGS NO.F.2103VDR/RS/DEE/TNPCB/VDR/A/2020     DATED: 12/08/2020

                                                                                    
________________________________________________________________

                                                                                    

                                                                                    
        CONSENT TO OPERATE is hereby granted under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 as

amended in 1987 (Central Act 14 of 1981) (hereinafter referred to as “The Act”) and the rules and orders made there under to

                                                                                    
                            The Partner,

                            M/s . R S R BLUE METALS ROUGH STONE AND GRAVEL QUARRY

                          S.F No.114/1D1,114/1D2,116/1A,116/1B,116/1C,116/2D,116/3,116/4,116/5,116/6,116/7 and 116/8,

                          T KADAMBANKULAM Village,

                          Kariapatti Taluk,

                          Virudhunagar District.

                                                                                    
         Authorizing the occupier to operate the industrial plant in the Air Pollution Control Area as notified by the Government and to

make discharge of emission from the stacks/chimneys.

        This is subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated

under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.

                                                                                    
         This CONSENT is valid for the period ending March 31, 2025

 
                                                                                    
                                                                                    

To

The Partner,

M/s.R S R BLUE METALS ROUGH STONE AND GRAVEL QUARRY ,

Thiru D Sriramji,

M/s RSR BLUE METALS ROUGH STONE AND GRAVEL QUARRY,

15/A-2/3, INTUC Colony,

PSK Nagar Post,

Rajapalayam Taluk,

Virudhunagar District,

RED

SUB: Tamil Nadu Pollution Control Board –CONSENT TO OPERATE –DIRECT  -M/s. R S R BLUE
M E T A L S  R O U G H  S T O N E  A N D  G R A V E L  Q U A R R Y   ,  S . F . N o .
114/1D1,114/1D2,116/1A,116/1B,116/1C,116/2D,116/3,116/4,116/5,116/6,116/7 and 116/8, T
KADAMBANKULAM villageKariapatti Taluk and Virudhunagar District - Consent for operation of
the plant and discharge of emissions  under Section 21 of the Air (Prevention and Control of
Pollution) Act, 1981 as amended in 1987 (Central Act 14 of 1981) –Issued- Reg.

Ref: 1.Your Application No:33587288  Dated :31.07.2020.
2.IR.No :F.2103VDR/RS/AE/VDR/2020  Dated.10.08.2020.
3.Minutes of the DLCCC meeting (Item No:180-01) held on 10.08.2020.

District Environmental Engineer,
Tamil Nadu Pollution Control Board,

VIRUDHUNAGAR

G. Ramaraj Digitally signed by G. Ramaraj 
Date: 2020.08.12 13:24:24 
+05'30'
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Pin: 626117

                                                                                    
Copy to:

1.The Commissioner,  KARIAPATTI-Panchayat Union, Kariapatti Taluk, Virudhunagar District .

2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Control Board, Chennai for favour of kind information.

3. Copy submitted to the JCEE-Monitoring, Tamil Nadu Pollution Control Board, TIRUNELVELI for favour of kind information.

4. File

------------
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SPECIAL CONDITIONS

                                                                                    
1. This consent to operate is valid for operating the facility for the manufacture of products (Col. 2) at the

rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

Sl.
No.

Description Quantity Unit

Product Details
1.  Quarrying of Rough Stone at SF No's

114/1D1,114/1D2,116/1A,116/1B,116/1C,116/2
D,116/3,116/4,116/5,116/6, 116/7,116/8
T.Kadambankulam Village, Kariapatti Taluk,
VNR Dt., 2.93.5 Ha Depth:35 mts,Lat
09°44'14.50"N to 09°44'21.26"N Log
78°04'53.30"E to 77°05'03.75"E

 303345  Cu M for a life of
quarry 5 years

2.  Quarrying of Gravel at SF No's
114/1D1,114/1D2,116/1A,116/1B,116/1C,116/2
D,116/3,116/4,116/5,116/6, 116/7,116/8
T.Kadambankulam Village, Kariapatti Taluk,
VNR Dt., 2.93.5 Ha Depth:35 mts,Lat
09°44'14.50"N to 09°44'21.26"N Log
78°04'53.30"E to 77°05'03.75"E

 42680  Cu M for a life of
quarry 5 years

2. This consent to operate is valid for operating the facility with the below mentioned emission/noise
sources along with the control measures and/or stack. Any change in the emission source/control
measures/change in stack height has to be brought to the notice of the Board and fresh
consent/Amendment has to be obtained.

I Point source emission with stack :

Stack
No.

Point Emission Source Air pollution
Control measures

Stack height
from Ground
Level in m

Gaseous Discharge
in Nm3/hr

II Fugitive/Noise emission :

Sl.
No.

Fugitive or Noise  Emission
sources

Type of emission Control
measures

1.  Mining Operations &
Vehicles Movements

 Fugitive  Water
sprinkler
system

3(a). The emission shall not contain constituents in excess of the tolerance limits as laid down hereunder :
Sl. Parameter Unit Tolerance limits Stacks

Annexure enclosed if applicable.           :-
3.(b) The Ambient Air in the industrial plant area shall not contain constituents in excess of the tolerance

limits prescribed below.
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Sl.
No.

Pollutant Time Weighted
Average

Unit Tolerance Limits

Industrial,
Residential,
Rural and other
area

Ecologically
Sensitive Area
(notified by
Central Govt.)

1. Sulphur Dioxide
(SO2)

Annual
24 hours

microgram/m3
microgram/m3

50
80

20
80

2. Nitrogen Dioxide
(NO2)

Annual
24 hours

microgram/m3
microgram/m3

40
80

30
80

3. Particulate Matter
(Size Less than
10 micro M)  or
PM10

Annual
24 hours

microgram/m3
microgram/m3

60
100

60
100

4. Particulate Matter
(Size Less than
2.5 micro M ) or
PM2.5

Annual
24 hours

microgram/m3
microgram/m3

40
60

40
60

5. Ozone (O3) Annual
24 hours

8 Hours
1 Hour

100
180

100
180

Sl.
No.

Pollutant Time Weighted
Average

Unit Tolerance Limits

Industrial,
Residential,
Rural and other
area

Ecologically
Sensitive Area
(notified by
Central Govt.)

6. Lead (Pb) Annual
24 hours

microgram/m3
microgram/m3

0.5
1.0

0.5
1.0

7. Carbon
Monoxide (CO)

8 Hours
1 Hour

miligram/m3
miligram/m3

02
04

02
04

8. Ammonia (NH3) Annual
24 hours

microgram/m3
microgram/m3

100
400

100
400

9. Benzene (C6H6) Annual microgram/m3 5 5

10. Benzo(O) Pyrene
(BaP)
–particulate phase
only

Annual nanogram/m3 01 01

11. Arsenic (As) Annual nanogram/m3 06 06

12. Nickel (Ni) Annual nanogram/m3 20 20

3(c) The Ambient Noise Level in the industrial plant area shall not exceed the limits prescribed below:

Limits in L.eq.-dB(A) Day Time Night Time

CommercialArea 65 55

4. All units of the Air pollution control measures shall be operated efficiently and continuously so as to
achieve the standards prescribed in Sl. No.3 above.

5. The occupier shall not change or alter quality or quantity or the rate of emission or replace or alter the
air pollution control equipment or change the raw material or manufacturing process resulting in
change in quality and/or quantity of emissions without the previous written permission of the Board.

6. The occupier shall maintain log book regarding the stack monitoring system or operation of the plant
or any other particulars for each of the unit operations of air pollution control systems to reflect the
working condition which shall be furnished for verification of the Board officials during inspection.

7. The occupier shall at his own cost get the samples of emission/air/noise levels collected and analyzed
by the TNPC Board Laboratory once in every 6 months/once in a year/periodically  for the parameters
as prescribed.
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8. Any upset condition in any of the plants of the factory which is likely to result in increased emissions
and result in violation of the standards mentioned in Sl.No.3 shall be reported to the Member
Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned District/Assistant
Environmental Engineer of the Board by e-mail immediately and subsequently by Post with full
details of such upset condition.

9. The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.
Special Additional Conditions:
The unit shall install the approved retrofit emission control device/equipment with at least 70%
Particulate matter reduction efficiency on all DG sets with capacity of 125 KVA and above or
otherwise the unit shall be shift to gas based generators within the time frame prescribed in the
notification No. TNPCB/Labs/DD(L)02151/2019 dated 10.06.2020 issued by TNPCB.
Additional Conditions:
 1.The unit shall operate and maintain the air pollution control measures efficiently and continuously
so as to satisfy the AAQ/emission standards prescribed by the board.
2. The unit shall adhere to the ambient noise level standards prescribed by the Board.
3.The unit shall develop green belt adequate depth within the premises.
4.The unit shall comply with the conditions imposed in Environmental Clearance SEIAA,Tamil Nadu
, vide Lr.No.SEIAA-TN/F.NO.7027/1(a)/4224/2020 DATED 16.06.2020.
5.In case of revision of consent fee by the Government, the unit shall remit the difference in amount
within one month from the date of notification. Failing to remit the consent fee, this
consent order will be withdrawn without any notice and further action will be initiated against the unit
as per law".
6.The unit shall not use ‘use and throw plastics’ such as plastic sheets used for food wrapping,
spreading on dining table etc., plastic plates, plastic coated tea cups, plastic tumbler, water pouches
and packets, plastic straw, plastic carry bags and plastic flags irrespective of thickness, within the
industry premises. Instead unit shall encourage use of eco friendly alternative such as banana leaf,
arecanut palm plate,stainless steel, glass, porcelain plates/cups, cloth bag, jute bag etc.

District Environmental Engineer,
Tamil Nadu Pollution Control Board,

VIRUDHUNAGAR

G. Ramaraj
Digitally signed by G. Ramaraj 
Date: 2020.08.12 13:24:48 
+05'30'
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GENERAL CONDITIONS

                                                                                    
1. The occupier shall make an application along with the prescribed consent fee for grant of renewal of

consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in production quantity and emission.

2. This Consent is given by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished, in the
application will also be ground for review/variation/revocation of the Consent Order under Section 21
of the Act.

3. The conditions imposed shall continue in force until revoked under Section 21 of the Act.
4. After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Air

(Prevention and Control of Pollution) Act, 1981 as amended stands defunct.
5. The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall

record the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

6. The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Air Pollution Control measures sufficient to ensure continuous operation of all pollution
control equipments to ensure compliance.

7. The occupier shall provide all facilities to the Board officials for collection of samples in and around
the factory at any time.

8. The applicant shall display the flow diagram of the sources of emission and pollution control systems
provided at the site.

9. The liquid effluent arising out of the operation of the air pollution control equipment shall also be
treated in a manner and to the satisfaction of standards prescribed by the Board in accordance with the
provisions of Water (Prevention and Control of Pollution) Act, 1974 as amended.

10. The air pollution control equipments, location of inspection chambers and sampling port holes shall be
made easily accessible at all time.

11. In case of any episodal discharge of emission, the industry shall take immediate action to bring down
the emission within the limits prescribed by the Board.

12. If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

13. The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

14. The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.

15. The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being polluted.

16. If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

17. In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Air (Prevention and Control of Pollution) Act, 1981, as
amended in Form-I alongwith relevant documents of change of management immediately and get the
necessary amendment with renewal of consent order.

18. In case there is any change in the name of the company alone, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the
Board.

Page no.36



7

 

 

 

 

 

                                                                                    
                                                                                    
                                                                                    

19. The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

District Environmental Engineer,
Tamil Nadu Pollution Control Board,

VIRUDHUNAGAR

G. Ramaraj Digitally signed by G. Ramaraj 
Date: 2020.08.12 13:25:03 
+05'30'
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Category of the Industry :

                                                                                    

                                                                                    
CONSENT ORDER NO. 2005133587288           DATED: 12/08/2020.

                                                                                    
PROCEEDINGS NO.F.2103VDR/RS/DEE/TNPCB/VDR/W/2020     DATED: 12/08/2020

                                                                                    
________________________________________________________________

                                                                                    

                                                                                    
        CONSENT TO OPERATE is hereby granted under Section 25 of the Water (Prevention and Control of Pollution) Act, 1974 as

amended in 1988 (Central Act, 6 of 1974) (hereinafter referred to as “The Act”) and the rules and orders made there under to

                                                                                    
                            The Partner,

                            M/s . R S R BLUE METALS ROUGH STONE AND GRAVEL QUARRY

                          S.F No.114/1D1,114/1D2,116/1A,116/1B,116/1C,116/2D,116/3,116/4,116/5,116/6,116/7 and 116/8,

                          T KADAMBANKULAM Village,

                          Kariapatti Taluk,

                          Virudhunagar District.

                                                                                    
Authorising the occupier to make discharge of sewage and /or trade effluent.

                                                                                    
                                                                                    

        This is subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated

under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.

                                                                                    
         This CONSENT is valid for the period ending March 31, 2025

 
                                                                                    
                                                                                    

To

The Partner,

M/s.R S R BLUE METALS ROUGH STONE AND GRAVEL QUARRY ,

Thiru D Sriramji,

M/s RSR BLUE METALS ROUGH STONE AND GRAVEL QUARRY,

15/A-2/3, INTUC Colony,

PSK Nagar Post,

RED

SUB: Tamil Nadu Pollution Control Board –CONSENT TO OPERATE – DIRECT -M/s. R S R BLUE
M E T A L S  R O U G H  S T O N E  A N D  G R A V E L  Q U A R R Y   ,  S . F . N o .
114/1D1,114/1D2,116/1A,116/1B,116/1C,116/2D,116/3,116/4,116/5,116/6,116/7 and 116/8, T
KADAMBANKULAM villageKariapatti Taluk and Virudhunagar District - Consent for the
operation of the plant and discharge of sewage and/or trade effluent under  Section 25 of the Water
(Prevention and Control of Pollution) Act, 1974 as amended in 1988 (Central Act  6 of 1974) –
Issued- Reg.

Ref: 1.Your Application No:33587288  Dated :31.07.2020.
2.IR.No :F.2103VDR/RS/AE/VDR/2020  Dated.10.08.2020.
3.Minutes of the DLCCC meeting (Item No:180-01) held on 10.08.2020.

District Environmental Engineer,
Tamil Nadu Pollution Control Board,

VIRUDHUNAGAR

G. Ramaraj Digitally signed by G. Ramaraj 
Date: 2020.08.12 13:25:24 
+05'30'
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Rajapalayam Taluk,

Virudhunagar District,

Pin: 626117

                                                                                    
Copy to:

1.The Commissioner,  KARIAPATTI-Panchayat Union, Kariapatti Taluk, Virudhunagar District .

2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Control Board, Chennai for favour of kind information.

3. Copy submitted to the JCEE-Monitoring, Tamil Nadu Pollution Control Board, TIRUNELVELI for favour of kind information.

4. File

------------

                                                                                    

Page no.39



3

 

 

 

 

 
SPECIAL CONDITIONS

                                                                                    
1. This consent to operate is valid for operating the facility for the manufacture of products (Col. 2) at the

rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

Sl.
No.

Description Quantity Unit

Product Details
1.  Quarrying of Rough Stone at SF No's

114/1D1,114/1D2,116/1A,116/1B,116/1C,116/2
D,116/3,116/4,116/5,116/6, 116/7,116/8
T.Kadambankulam Village, Kariapatti Taluk,
VNR Dt., 2.93.5 Ha Depth:35 mts,Lat
09°44'14.50"N to 09°44'21.26"N Log
78°04'53.30"E to 77°05'03.75"E

 303345  Cu M for a life of
quarry 5 years

2.  Quarrying of Gravel at SF No's
114/1D1,114/1D2,116/1A,116/1B,116/1C,116/2
D,116/3,116/4,116/5,116/6, 116/7,116/8
T.Kadambankulam Village, Kariapatti Taluk,
VNR Dt., 2.93.5 Ha Depth:35 mts,Lat
09°44'14.50"N to 09°44'21.26"N Log
78°04'53.30"E to 77°05'03.75"E

 42680  Cu M for a life of
quarry 5 years

2. This consent to operate is valid for operating the facility with the below mentioned permitted outlets
for the discharge of sewage/trade effluent. Any change in the outlets and the quantity has to be
brought to the notice of the Board and fresh consent has to be obtained.

Outlet No. Description of Outlet Maximum daily discharge
in KLD

Point of disposal

Effluent Type : Sewage

1.  Sewage  0.78  On Industrys own land

Effluent Type : Trade Effluent
3. The effluent discharge shall not contain constituents in excess of the tolerance Limits as laid down

hereunder.
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Sl.
No.

Parameters Unit TOLERANCE  LIMITS - OUTLETS -Nos
Sewage Trade Effluent
1

1. pH 5.5 to
9

2. Temperature oC -

3. Particle size of Suspended
solids

- -

4. Total Suspended Solids mg/l 30

5. Total Dissolved solids
(inorganic)

mg/l -

6. Oil & Grease mg/l -

7. Biochemical Oxygen
Demand (3 days at 27oC)

mg/l 20

8. Chemical Oxygen Demand mg/l -

9. Chloride (as Cl) mg/l -

10. Sulphates (as SO4) mg/l -

11. Total Residual Chlorine mg/l -

12. Ammonical Nitrogen (as N) mg/l -

13. Total  Kjeldahl Nitrogen (as
N)

mg/l -

14. Free Ammonia (as NH3) mg/l -

15. Arsenic (as As) mg/l -

16. Mercury (as Hg) mg/l -

17. Lead (as Pb) mg/l -

18. Cadmium(as Cd) mg/l -

19. Hexavalent Chromium (as
Cr+6)

mg/l -

20. Total Chromium (as Cr) mg/l -

21. Copper (as Cu) mg/l -

22. Zinc (as Zn) mg/l -

23. Selenium (as Se) mg/l -

24. Nickel (as Ni) mg/l -

25. Boron (as B) mg/l -

26. Percent Sodium % -

27. Residual Sodium Carbonate mg/l -

28. Cyanide (as CN) mg/l -

29. Fluoride (as F) mg/l -

30. Dissolved Phosphates(as P) mg/l -

31. Sulphide (as S) mg/l -

32. Pesticides mg/l -

33. Phenolic Compounds (as
C6H5OH)

mg/l -

34. Radioactive materials  a)
Alpha emitters

micro
curie/ml

-

35. Radioactive materials  b).
Beta emitters

micro
curie/ml

-

36. Fecal Coliform MPN/100ml -

4. All units of the sewage and Trade effluent treatment plants shall be operated efficiently and
continuously so as to achieve the standards prescribed in Sl No.3 above or to achieve the zero liquid
discharge of effluent as applicable.
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5. The occupier shall maintain the Electro Magnetic Flow Meters/water Meters installed at the inlet of
the water supply connection for each of the purposes mentioned below for assessing the quantity of
water used and ensuring that such meters are easily accessible for inspection and maintenance and for
other purposes of the Act.
a.   Industrial Cooling, Spraying in mine pits or boiler feed.
b.   Domestic purpose.
c.   Process.

6. The occupier shall maintain the Electro Magnetic Flow Meters with computer recording arrangement
for measuring the quantity of effluent generated and treated for the monitoring purposes of the Act.

7. Log book for each of the unit operations of ETP have to be maintained to reflect the working
condition of ETP along with the readings of the Electro Magnetic Flow Meters installed to assess
effluent quantity and the same shall be furnished for verification of the Board officials during
inspection.

8. The occupier shall at his own cost get the samples of effluent/surface water/ground water collected in
and around the unit by Board officials and analyzed by the TNPC Board Laboratory periodically.

9. Any upset condition in any of the plants of the factory which is, likely to result in increased effluent
discharge and result in violation of the standards mentioned in Sl. No.3 above shall be reported to the
Member Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned
District/Assistant Environmental Engineer of the Board by e-mail immediately and subsequently by
Post with full details of such upset condition.

10. The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.

11. The occupier shall develop adequate width of green belt at the rate of 400 numbers of trees per
Hectare.

12. The occupier shall provide and maintain rain water harvesting facilities.
13. The occupier shall ensure that there shall not be any discharge of effluent either treated or untreated

into storm water drain at any point of time.
14. In the case of zero liquid discharge of effluent units, the occupier shall adhere the following conditions

as laid under.
i). The occupier shall ensure zero liquid discharge of effluent, thereby  no discharge of untreated /
treated effluent on land or into any water bodies either  inside or outside the premises at any point of
time.
ii) The occupier shall operate and maintain the Zero liquid discharge treatment components
comprising of Primary, Secondary and tertiary treatment systems at all times and ensure that the RO
permeate/Evaporator condensate shall be recycled in the process and the final RO reject shall be
disposed off with the reject management system ensuring zero liquid discharge of effluents in the
premises.
iii) The occupier shall operate and maintain the reject management system effectively and recover the
salt from the system which shall be reused in the process if reusable or shall be disposed off as ETP
sludge.
iv)  In case of failure to achieve zero discharge of effluents for any reason, the occupier shall stop its
production and operations forthwith and shall be reported to the Member Secretary/Joint Chief
Environmental Engineer-Monitoring and the concerned District/Assistant Environmental Engineer of
the Board by e-mail immediately and subsequently by Post with full details of such upset condition.
v) The occupier shall restart the production only after ascertaining that the Zero discharge treatment
system can perform effectively for achieving zero discharge of effluents.
Additional Conditions:
 1.The unit shall not generate trade effluent at any stage of its quarrying process.
2.The unit shall treat the sewage generated through septic tank and soak pit arrangement so as to
satisfy the norms prescribed by the Board.
3.The unit shall operate the water sprinkling measures to suppress the dust emission from the
quarrying area.
4.The unit shall comply with the conditions imposed in Environmental Clearance SEIAA,Tamil
Nadu , vide Lr.No.SEIAA-TN/F.NO.7027/1(a)/4224/2020 DATED 16.06.2020.
5. In case of revision of consent fee by the Government, the unit shall remit the difference in amount
within one month from the date of notification. Failing to remit the consent fee, this
consent order will be withdrawn without any notice and further action will be initiated against the unit
as per law".
6.The unit shall continue to develop green belt around its premises.
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District Environmental Engineer,
Tamil Nadu Pollution Control Board,

VIRUDHUNAGAR

G. Ramaraj
Digitally signed by G. Ramaraj 
Date: 2020.08.12 13:25:44 
+05'30'
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GENERAL CONDITIONS

                                                                                    
1. The occupier shall make an application along with the prescribed consent fee for grant of renewal of

consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in Production quantity and change in sewage/Trade
effluent.

2. This Consent is issued by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished in the
application will also be ground for review/variation/revocation of the Consent Order under Section 27
of the Act and to make such variation as deemed fit for the purpose of the Act.

3. The consent conditions imposed in this order shall continue in force until revoked under Section
27(2) of the Act.

4. After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Water
(Prevention and Control of Pollution) Act, 1974 as amended stands defunct.

5. The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
record the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

6. The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Effluent Treatment Plant sufficient to ensure continuous operation of all pollution control
equipments to maintain compliance.

7. The occupier shall provide all facilities to the Board officials for inspection and collection of samples
in and around the factory at any time.

8. The occupier shall display the flow diagram of the sources of effluent generation and pollution control
systems provided at the ETP site.

9. The solid waste such as sweepings, wastage, package, empty containers, residues, sludge including
that from air pollution control equipments collected within the premises of the industrial plant shall be
collected in an earmarked area and shall be disposed off properly.

10. The occupier shall collect, treat the solid wastes like food waste, green waste generated from the
canteen and convert into organic compost.

11. The occupier shall segregate the Hazardous waste from other solid wastes and comply in accordance
with Hazardous Wastes (Management, Handling and Transboundary Movement) Rules, 2008.

12. The occupier shall maintain good house-keeping within the factory premises.
13. All pipes, valves, sewers and drains shall be leak proof.  Floor washings shall be admitted into the

trade effluent collection system only and shall not be allowed to find their way in storm drains or open
areas.

14. The occupier shall ensure that there shall not be any diversion or by-pass of trade effluent on land or
into any water sources.

15. The occupier shall ensure that solar Evaporation pans shall be constructed in such a way that the
bottom of the solar pan is at least 1 m above the Ground level (if applicable).

16. The occupier shall furnish the following returns in the prescribed formats to the concerned District
office regularly.
a) Monthly water consumption returns of each of the purposes with water meter readings in Form-I on
or before 5th of every month.
b) Yearly return on Hazardous wastes generated and accumulated for the period from 1st April to 31st
March in Form–4 before the end of the subsequent 30th June of every year (if applicable).
c) Yearly Environmental Statement for the period from 1st April to 31st March in Form –V before the
end of the subsequent 30th September of every year(if applicable).

17. If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

18. The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

19. The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.
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20. The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being polluted.

21. If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

22. In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Water (Prevention and Control of Pollution) Act, 1974,
as amended in Form-II alongwith relevant documents of change of management immediately and get
the necessary amendment with renewal of consent order.

23. In case there is any change in the name of the company alone, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the
Board.

24. The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

District Environmental Engineer,
Tamil Nadu Pollution Control Board,

VIRUDHUNAGAR

G. Ramaraj Digitally signed by G. Ramaraj 
Date: 2020.08.12 13:26:00 
+05'30'
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